
FIR NO. 323/20
P.S. Bawana
State vs. Kishan Mohan

10.06.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh.  Lokesh  Kumar,  Ld.  APP  for  State  through  video  
conferencing.
Sh. Santosh Kumar, Ld. counsel for the accused 
through video conferencing.

This  is  the  application  for  jamatalashi  filed  on  behalf  of
accused Kishan Mohan for release of RED ME Mobile Phone and Sim
card.

Reply is filed on behalf of the IO.

It is submitted by the State that mobile phone is required

for investigation and need to be sent to FSL for forensic opinion.

In  light  of  the  submission  of  State,  application  stands

dismissed. 

Copy of order be sent dasti to IO and  Ld. Counsel for 
accused through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



FIR NO.  0135/2020
P.S. Mukherjee Nagar
State vs. Vikas Loharch

10.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. Sanjay Kumar Tyagi, Ld. counsel for the accused 
through video conferencing.

Reply filed by the IO. 

Documents of the vehicle are not verified till date. IO

is directed to verify the documents of the vehicle and file the reply

on 17.06.2020.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



FIR NO. 187/12
P.S. Samai Pur Badli
State vs.  Akash @ Dafali

10.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Ld. counsel for the accused through through 
telephonic call. 

As per the bail order dated 05.06.2020 passed by Ld.

Session Court accused was granted bail U/s 302/396/398/34 IPC

& 25/54/59 Arms Act. There is no mention of Section 305, 412

and 120B IPC. Ld. counsel is requested to seek clarification for Ld.

Sessions Court. Meanwhile, present release be kept on record, till

further directions from Ld. Sessions Court. 

Copy  of  order  be  given  dasti  to  Ld.  Counsel  for
accused. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



e-FIR NO. 18037/17
P.S. Samai Pur Badli
State vs. Gyas Mohmad @ Monu

10.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.

Fresh charge sheet received. Let it be checked and
registered. 

Put up for consideration on  02.07.2020.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



FIR NO. 347/20
P.S. Samai Pur Badli
State vs. Sonu Mandal

10.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Sh. M.K. Sharma, Ld. counsel for the accused 
through video conferencing.

Perusal  of  bail  order dated 05.06.2020 shows that
inadvertently FIR No. was mentioned as 327/20. However, correct
of  FIR  No.  is  347/20,  PS  Samai  Pur  Badli.   Bail  order  dated
05.06.2020 is corrected to that effect. 

Bail bond and surety bond stands accepted. 
Accused  Sonu  Mandal  be  released  on  bail  if  not

required in any other case. 
Copy of order be sent dasti to IO and Ld. Counsel for

accused and one copy be also sent to Jail Superintendent through
electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



e-FIR NO. 002861/20
P.S. Mukherjee Nagar
State vs. 

10.06.2020

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.

Letter  received  from Noida  Jail  to  clarify  about  the

Section under which accused was granted bail. 

Record  perused.  Accused  is  granted  bail  U/s

379/411/482 IPC. Release warrant be sent again after correction

through electronic means to Noida Jail. 

Papers be sent to the concerned court.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



FIR NO. 121/20
P.S. Shahabad Dairy
State vs. Ganesh Kumar Verma

10.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Ld. counsel for the applicant through video 
conferencing.

IO has filed the report for vehicle No. DL-1LT-2939

however,  superdari  application  is  made for  vehicle  No.  DL-1LT-

1597 for next date of hearing.

Put up for further proceedings on 12.06.2020.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



FIR NO. 0058/2020
P.S. K.N. Katju Marg
State vs. Sawan Sood Tank 

10.06.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State through video 
conferencing.
Ld. counsel for the accused.

Reply of the IO is filed.
It is stated by the State that mobile phone cannot be

release on superdari as the same is needed for investigation.
Heard.
Mobile  phone  is  needed  for  investigation  and  FSL

opinion. Hence, application stands dismissed.

Copy  of  order  be  given  dasti  to  Ld.  Counsel  for
accused through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/10.06.2020



FIR No.   177/2020

PS:  Bawana 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh. Suraj Parkash, Ld. Counsel for applicant through 

video conferencing. 

This is an application for releasing of vehicle No.  DL-
11SY-5746 on superdari. 

Reply filed by the IO.  Same is taken on record.
The  vehicle  is  no  more  required  for  the  purpose  of

investigation.
Instead of releasing the vehicle on superdari, I am of the

considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the



valuation report should suffice for the purposes of evidence.
 Return  of vehicles and permission for sale thereof should

be the general norm rather than the exception. 
   If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-11SY-
5746 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



eFIR No. 005384/20

PS:  NIA

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh.   Sanjeev   Tomar,   Ld.   Counsel   for   applicant   through  

video conferencing. 

This is an application for releasing of vehicle No.  DL-
11EA-1452 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-11EA-
1452 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 000267/2020

PS:  Mukherji Nagar

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh.   Pushkar   Kumar   Singh,   Ld.   Counsel   for   applicant

through  video conferencing. 

This is an application for releasing of vehicle No.  DL-
1RT-6254 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher courts, vehicle in question bearing registration no DL-1RT-6254
be released to the applicant on furnishing security bond/indemnity bond
as per valuation report of the vehicle. IO is directed to get the valuation
done of the vehicle prior to releasing the same to the applicant as per
directions  of  Hon'ble  Supreme  Court.  Colored  photographs  and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 135/2020

PS:  Adarsh Nagar 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh. Rajan Chaudhary, Ld. Counsel for applicant through  

video conferencing. 

This is an application for releasing of vehicle No.  DL-
1LAA-7054 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-1LAA-
7054 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 0092/2020

PS:  Swaroop Nagar 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh. Santosh Singh Bagga, Ld. Counsel for applicant through

video conferencing. 

This is an application for releasing of vehicle No.  DL-
1LAC-1370 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-1LAC-
1370 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 756/20

PS:  KNK Marg

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh. Pravindra Kumar, Ld. Counsel  for applicant through  

video conferencing. 

This is an application for releasing of vehicle No.  DL-
8SCB-1480 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-8SCB-
1480 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 86/2020

PS:  Prashant Vihar 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh.  Rahul   Chandok,   Ld.  Counsel   for   applicant   through  

video conferencing. 

This is an application for releasing of vehicle No.  DL-
8SBW-7046 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher courts,  vehicle in question bearing registration no  DL-8SBW-
7046 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 0243/2020

PS:  Shahbad Dairy

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh.  Prashant  Kumar,   Ld.  Counsel   for  applicant   through  

video conferencing. 

This is an application for releasing of vehicle No.  DL-
3CBE-1431 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-3CBE-
1431 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 831/2020

PS:  Prashant Vihar 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh.   Ravinder   Pratap   Singh,   Ld.   Counsel   for   applicant

through  video conferencing. 

This is an application for releasing of vehicle No.  DL-
8SBW-2133 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher courts,  vehicle in question bearing registration no  DL-8SBW-
2133 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



eFIR No. 009904/2020

PS:  Alipur

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh. Atul, Ld. Counsel for applicant through video 

conferencing. 

This is an application for releasing of vehicle No.  DL-
3SBF-3019 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-3SBF-
3019 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 0182/20

PS:  Bawana 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh. P. K. Mishra, Ld. Counsel for applicant through 

video conferencing. 

This is an application for releasing of vehicle No.  DL-
1RQ-4194 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-1RQ-
4194 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 481/2020

PS:  Model Town 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for applicant through  video

conferencing. 

This is an application for releasing of vehicle No.  DL-
8CAW-9096 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher courts,  vehicle in question bearing registration no  DL-8CAW-
9096 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 137/2020

PS:  Mukherjee Nagar

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh.   Varun   Dhingra,   Ld.   Counsel   for   applicant   through  

video conferencing. 

This is an application for releasing of vehicle No.  DL-
6SAS—0531 on superdari. 

Reply filed by the IO through e-mail.   Same is  taken on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted



upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-6SAS-
0531   be  released  to  the  applicant  on  furnishing  security
bond/indemnity  bond  as  per  valuation  report  of  the  vehicle.  IO  is
directed to get the valuation done of the vehicle prior to releasing the
same  to  the  applicant  as  per  directions  of  Hon'ble  Supreme  Court.
Colored  photographs  and  Panchnama  of  vehicle  in  question  be
conducted as per above mentioned judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



Challan No.   DL-66862002260543241

u/s 113/194 MV Act

STA Rajpura Road 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for applicant through video conferencing. 

Issue court notice to Enforcement Officer, STA for reply on

12.06.2020.  

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No.  0128/2020

PS:  Shahbad Dairy

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh.  Suresh  Chandra,   Ld.  Counsel   for  applicant   through  

video conferencing. 

This is an application for releasing of vehicle No.  DL-
7CD-6182on superdari. 

Reply filed by the IO.  Same is taken on record.
The  vehicle  is  no  more  required  for  the  purpose  of

investigation.
Instead of releasing the vehicle on superdari, I am of the

considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the



valuation report should suffice for the purposes of evidence.
 Return  of vehicles and permission for sale thereof should

be the general norm rather than the exception. 
   If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no   DL-7CD-
6182 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 8270/2020 

PS:  Narela 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 46/2020

PS: Jahangir Puri

State Vs. Julfikar

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



Challan No. DL18341200302205507

PS:  Karol Bagh Circle

Vehicle No. DL-6SAV-6598

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



Challan No. DL21336200309124843

Challan Ref. No. KBC-0562-3883-2020

Challan No. DL21336200309123310

Challan Ref. No. KBC-0562-3882-2020

Traffic Circle: Karol Bagh 

State Vs. RJ-14SG-3300

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 625/2020

PS:  Mukherjee Nagar 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 352/2020

PS:  Bhalswa Dairy

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 039761/20

PS:  KNK Marg 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Sh. Bibhuti Kumar, Ld. Counsel for applicant through 

video conferencing. 

This is an application for releasing of vehicle No.  DL-
4CAJ-2552 on superdari. 

Reply filed by the IO.  Same is taken on record.
The  vehicle  is  no  more  required  for  the  purpose  of

investigation.
Instead of releasing the vehicle on superdari, I am of the

considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the



valuation report should suffice for the purposes of evidence.
 Return  of vehicles and permission for sale thereof should

be the general norm rather than the exception. 
   If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-4CAJ-
2552 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of  order  be sent  dasti  to  Ld.  Counsel  for  accused

through electronic means. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 69/18

PS:  Adarsh Nagar 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 367/19

PS:  Shahbad Dairy 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 72/2020

PS:  Bhalswa Dairy

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 625/2017

PS:  S. P. Badli

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 145/20

PS:  Bhalswa Dairy

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 425/2019

PS:  Jahangir Puri

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 424/2019 

PS:  Jahangir Puri

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 185/16

PS:  S P Badli

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 482/2020

PS:  Model Town

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 1345/14

PS:  Shahbad Dairy

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 481/2020

PS:  Model Town

u/s 279/337 IPC 

State Vs. DL8CAW9096

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



eFIR No. 010650/2020

PS:  Narela Indulstrial Area, Outer North

u/s 379/411 IPC 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 121/2020

PS:  Mukherjee Nagar 

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Reply not  received from the SHO concerned.   Issue court

notice to SHO concerned to file reply by next date of hearing. 

  Put up on 11.06.2020. 

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020



FIR No. 338/2020 

PS:  Adarsh Nagar

10.06.2020

In Court through video conferencing. 

  In  view of   the  direction   issued to  curb  imminent   threat  of

pandemic covid19. Application is heard through video conferencing

by Cisco Webex. I have received physical copy of the application as

well as reply of IO. Ld. Counsel has agreed to video conferencing. All

the stakeholders of the present application has now joined the video

conferencing. 

Present: Sh. Lokesh Kumar, Ld. APP for State. 

  Ld. Counsel for the accused through telephonic call. 

Issue court notice to concerned Ahlmad to put up with bail

order.  

  Put up on 11.06.2020.  

(NEHA GUPTA SINGH)
        Metropolitan Magistrate02 (North)

Rohini Courts/10.06.2020


